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not be admitted. Returnable by

30.1.2004.

Meanwhile, the app;;cang:a
may not be transferred outwfrom
her present place till the
returnable date.

List on 30.1.2004 for
admission.
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17.2.2004 present: The Hon'ble shri K.Vv.
- prahladan, Member (A). 4
Mr. A.Atuaed. learned connsel for g
the applicant, submits that the appli-—
‘cant has got the relief and is allowed
to continue her services at ppc (NE),
 boordarshan, Guwshati until further
" order and hence he wants to withdraw
the case.
The C.A., therafore, stands dis—
migsed of as withdrawn. ' ;?‘
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PELICATION HO. OF 2003,

BETWETEHN .
-
Swti. Msmumoni Chskraborty
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: IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,}{

GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION OF 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. _OF 2003.

BETWEEN

Smti. Mamumoni Chakréborty,
Wife of Sri Subhrajit Chakraborty,
Make-up-Assistant,
P.P.C. (N.E.), Doordarshan,
"R.G. Baruah Road, Guwahati-24,
| Assam. |
| . , ~Applicant.

1] The Union of India represented
by the Secretary to the
Government of India,

Ministry of Information and

Broadcasting, New Delhi.

- mpll= i -




1]

2] The Chief Executive OQfficer,
Prasar Bharati, Broadcasting
Corporation of India,

Akashvani Bhawan, New Delhi-1.

3] The Deputy Director General (NER),
Prasar Bharati (Broadcasting
Corpbratién of India),
Doordharshan (Programme Pfoduction
Centre), R.G. Baruah Road,
Guwahati - 24, Assam. |

—Respondents.

DETAILS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINST WHICH
THE APPLICATION IS MADE:

This application is not made against any
particular order but has been made against
the action of the Respondents for not
considering: the representation submitted
by the appliéant for continuation of her
service at the present place of posting,

i.e., at Guwahati. Hence, the applicant is



praying before this Hon'ble  Central
Administrative Tribunal for seeking a
direction from 'this Hon'ble Tribunal to
direct the Respondents to consider
applicant’s for her posting at Doordarshan
P.P.C. (NE), Guwahati'cn: at Doordharshan

Kendra, Guwahati.

2] JURISDICTION OF THE TRIBUNAL

| The applicant declares  that the
subject matter of the instant &pplicatidn is
within the  jurisdiction of the Hon’'ble

Tribunal.
3] LIMITATICON

The applicant further declares that
~ the subject matter of the instant application
is within the limitation prescribed under
Section 21 of the Administrative Tribunal Act
1685.

4] FACTS OF THE CASE:
Facts of the case in brief are given

below:



4. 1] That vyour humble applicant 1is a
citizen of'India and as such she is entitled to

all rights and privileges guaranteed under the

Constitution of India.

4.2] That vyour applicant was appointed as
Make—up—hssistant at Doordarshan Kendra, Tura,

Meghalaya on 12% October 1993 vide Order No.
2{4)/93-5(Prog.)/138.

Annexure-A is the photocopy of Order
No. 2(4)/93-S(Prog.)/138 dated 12™
October 1993.

4.3] That your applicant begs to state that
she married to Sri Subhrajit Chakraborty on 14-
12-1998. Her husband Sri Subhrajit Chakraborty
is working as Film/Video Editor, Doordarshan
Kendra, ®Guwahati. Out of their wed—lock one
son, namely, Shubhrangshu Chakraborty was born

on 14™ September 1999.

Annexure-Bb is  the photocopy of

Marriage Certificate of the applicant.
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Annexure-C is the photocopy of Birth

certificate of applicant’s son.

4.4]) That your applicant begs to state that
she served at Doordarshan Kendra, Tura for
about B8(eight) year. During her tenure at Tura
she filed'representations‘before the Respondent
No. 3 for her posting at Guwahati. fhe Respoﬁ~
dent No. 3 vide Order DDG(NER)/DD/GUW/8(5)/
2001-5/448-450 dated 11 May 2001 transferred
her to P.P.C. {NE) Doordaréhan, Guwahati.

Annexure-D & ‘E are the photocopies of
representations dated 01-09-1997 & 1l6-
07-1998. | |

Annexure-F is  the photocopy of -
Transferred Order DDG(NER)/DD/GUW/B(S)
/2001-5/448-450 dated 11*" May 2001.

4.35] That vyour applicant begs to state that
her only son, Master Shubhrangshu Chakraborty,"
who is now aged about 4 (four) years suffering
from kidnéy ailments fréﬂ\ March 2003. He is
under constant care of Medical Supervision at

Guwahati. At any moment he may be required to
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be admitted in the Hospital for further
emergency treatment. He alsc needs constant
care from his parents for his day-to-day

activities.

Annexure-G is the photocopy of Health
‘Réporté of applicant’s son.

4.6]  That your applicant begs to state that

she had filed representations before the

Respondent No. 3 for extension of her tenure at

Doordarshan Kendra/P.P.C. (NE), Guwshati on 28-

04-2003 and 25-07-2003. In this connection it

is worth to mention here that she had worked
more than 8{eight) years at Tura Doordarshan
Rendra before joining at Guwahati in ﬁhe year
2001.

‘Annéxures—H & I are the photocopies of
representations daéed 28-04-2003 and
25-07-2003. |

4.7] That your applicant begs to state that

her representations were rejected by the

Respondent No. 3 vide Office Memorandum No. DDG

(NER) /DD/GUW/8 {5) /2003-5/346 dated 20 Nov.



2003. In the afoiesaid Office Memorandum it has
been stated that' her service PPC (NE)
Doordarshan, Guwahati has been extendéd.‘upto
31-12-2003. As such, finding no other alterna-
tive your applicant isv compelled to approach

this Hon’ble Tribunal seeking justice in this

matter.
Annexure-J is the photocopy of Office
Memorandum No. DDG (NER)/DD/GUW/8(5)/
2003-5/346 dated 20™ Nov. 2003.

4.8] That your applicant begs to state that

in the said Office Memorandum dated 20°
November 2003 the Respondent No. 3 has stated
that due to non-availasbility of vacant posts
the applicant’s case could not be considered.
But iﬁ fact, one Smti. Bhanu Sharma, Make-up-
Assistant who is working in the same cadre with
the applicant is staying at Guwahati without
any interruption or transfer for more than 20
(twenty) years and Smti. Nebadita Manda, Neena
Gohain and Papori Das - All are Make-up-
Assistant - are enjoying their service at
Guwahati for more than 10 years without any

interruption or transfer. As such, the



applicant can be easily be adjusted at
Doordarshan Kendra/PPC (NE), Guwahati by

‘transferring those ©perscns. Moreover, the

applicant’s case is'genuihe one and her only
son is -suffering from kidney disease and the

applicant has alreadyrserved more than B8{eight)

vears at Hard Station like Tura with sincerity.

4.9] That your applicant begs to state that
as per Office. Memorandum of the Govt. of India
issued by the Ministry of Personnel, Public
Grievances and Pensions (Department of Personal
Training) vide No. 28034/2/97-Estt.(P) dated
12" June 1997 it has been clearly stated that
husband and wife may invarisbly posted together
especially till their children are ten years of
age in order to enable them to lead a normal
family life and look after the welfare of the
children. It may be worth to mention here that
the applicant’s husband is also working as
Film/Video Editor of Doordarshan Kendra,
Guwahati. As sudh, your applicant 1is also
entitled to get the benefit of posting of
husband and wife at gsame station, i.e., at

Guwahati.

A\



Annexure-K is the photocopy of extract

Office Memo. Dated 12™ June 1957.

4.10]} That your applicant begs to state that
vour applicant is also legally entitled for
stay at Guwahati as per Govt. of India
Memorandum regarding husband and wife pesting
at same station to lead a normal family life,.
Mcoreover, vyour applicant’s son who is aged
about 4 (four) vyears is seriously ill and he
needs constant medical care at Guwahati. But
the Respondent authority knowing fully about
this fact they did not consider the case of the
applicant or did not sccommodated her by
adjusting with other similarly situated persons
who are enjoying permanent stay at}Guwahati fot

more than 10 to 20 vyears.

4,11] That the applicant begs to state that
the action of the respondents are- illegal,
arbitrary, mala fide and also not sustainable

before the eye of law as well as in facts.

4.12] That vyour applicant submits that he
has got reason to believe that the Respondents

are resorting the colorable exercise of power
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to accommodate their interested persons in

their favorable place..

4.13] + That vyour applicant submits that the
action of the Respondents is in violation of
the fundamental rights guaranteed under the
constitution of India and alsb in violation of

principles of natural justice.

4.14] That your applicant submits that the
action of the Respondents by which the
applicant has been deprived of his legitimate
rights is arbitrary. It is further stated that
the Respondents have acted with a mala-fide
intention only to deprive the applicant from

his leg;&timate right.

4.15] That your applicant submits that the
action of the Respondents is highly illegal,
improper, whimsical and alsc against the policy

adopted by the Government of India.

4.16] That your applicant submits that the

Respéndents have violated the fundamental

rights of the applicant.
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4.17] That in view of the facts and circum-
stances it is a fit case for issuing an interim
order by this Hon’ble Tribunal by giving a
direction to the Respondents not to disturb the
applicant till disposal of ~ this Original
Application. -

4.18] That this application is filed bona

fide and for the interest of justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVI-
SION: N
5.1] For that, due to the above reasons

narrated in detail the saction of the

Respondents is in prima facie illegal,

mala-fide,  arbitrary and without
jurisdiction.
5.21 For that, the Respondents have not

considered them Office Memorandum of
the Government of India regarding
transfer, posting of husband and wife
at the same station to lead a normal

family life.
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For that, the applicant’s only son is
suffering from .Kidney Trouble, he
needs . constant medical . care at
Guwahati and the requited medical
facility is not available at Tura.
Hence, non-extension ofv applicant’s
postiﬁq.at Guwahati by the Respondents
is illegal, arbitrary, mala fide an§
alsoc violative of4Adminiétrative fair-

play.

For that, it is settled proposition of

law that when the same principle have
been laid down in given cases, all the
persons who are similarly situated

should be granted the same benefit.

For that, the Respondents have

violated the Article 14, 16 and 21 of

the Constitution of India.

For that, the action. of the

respondents 1is arbitrary, mala-fide

- and discriminatory with an ill motive.

e D e e e . -
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5.7] For that, in any view of the matter

the action of the respondents are not
sustainable in the eye of law and as

well as fact.

The applicant craves leave of this
Hon’ble Tribunal to advance further grounds at
the time of  hearing of  this instant

application.

6. DETAILS OF REMEDIES EXHAUSTED:

" That there is no other alternative and
efficacious remedy available to the applicant
except invoking the Jurisdiction of this
Hon’ble Tribunal under Section 19 of the
Administrative Tribunal Act, 1985.

7. MATTERS NOT PREVIOUSLY FILED OR
PENDING IN ANY OTHER COURT:

That the applicant further declares
that he has not filed any application, writ
petition or suit in respecﬁ of the subject

matter of the instant application before any
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other Court, authority, nor any such appli-

cation, writ petitidn or suit is pendiﬁg before

any of them.

g.1]

RELIEF SOUGHT FOR:

Under the facté and circumstances

vétated above the applicants most

respectfully prayed that your Lordship
may be pleased to admit this applica-
tion, call for the records of the

case, issue notices to the Respondents

. BS to why the rélief, and relives

sought for by the applicant may ﬁqt be
granted and after hearing the parties
may be pleased to direct  the
Respondents to give the following

relives:

That the Hon’ble Tribunal may be
pleased‘tx> direct the Respondents to
consider the case of the applicant for
posting at  Doordarshan Kendra,

Guwahati/P.P.C. (NE) Guwahati.
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To pass any other relief or relives to
which the applicant may be entitled
énd as may be deem fit and proper by
the Hon’ble Tribunal.

To pay the cost of the application.
INTERIM ORDER PRAYED FOR:

‘The applicant prays Dbefore this

Hon’ble Tribunal seeking an interim
order directing the Respondents not

disturb the applicant from present
place of posting at Guwahati till

disposal of this Original Application.
Application Is Filed Through '

Advocate.

Particulars of I.P.O.:

1.P.0. NO. G- 28733

Date Of Iasue /('\/ /,Q\ 06

Issued from ,
Payable at Q

LIST OF ENCLOSURES:
As stated above.

~-Verification.
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‘ VERIFICATION
I, Smti. Mamumoni chakraborty, Wife of
Sti Subhrajit Chakraborty, Make-up-Assistant,
P.P.C. (N.E.), Doordarshan, R.G. Baruah Road,
Guwahati—24, Assam do hereby' solemnly verify

that the statements made in paragraphs ND'A',/Z‘%/

qujcv\\ ___ are true to my knowledge,

those made in paragraphs No. C('Q/ ‘\'%/C\'Q)Q'S) QQ)
' bei tt £ d

G 7} G - are eing matters © records

are true to information derived therefrom which
I believe to be true and those made 1in
paragraph 5 are true to my legal advice and
rest are my humble submissions before this
Hon’ble Tribunal I have mnot suppressed any

material facts.

and I sign this verification today on

this the |g}|day of December, 2003 at Guwahati.

MﬂlfmaOV‘-G'\W' G/Le»—ﬂv\%oﬁjj

Declarant
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' ORDER

~ Kum. Manumani Borah is appointed as Make-up-Assistant at
. Doordarshan Kendra, Tura in purely &anporary capacity in the
~ Fay Scale of Rs. 1400~ h0~1600-50 2300-EB~60-2600/~ with effect
from 12.10,93(FN) until further Orders. She will ciarry an

initial Pay of Rs. 1400/~ per month plus other allowances as
W50 per ruleo.

She will be on probation for a period of two years with
‘effect from 12.10, 93. She has been Medically examined by Joint
Director of Health Service, Kamrup, Guwahati~781001.
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‘g","?:“‘v?/ : . ' SR. ADMINISTRATIVE OFFICER

SR | For STATION DIRECTOR. |

\_~"To Kume Manuma ni Borah,
Make-up~Assistant,
Doordarshan Kendra,_
Turae.
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eclaration required by section 11 and a
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| } . W-)L[\/S'
RN Marriage Officer
¥ -

;\;\ Kamrup, Guwahati
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.TherDepu DirectorGGeneral (NER)‘":%*- 'Jv;wr
Dooraarshan PTOg nmme Produotion Centre,

" Re G”Baru“h‘nga : .

' Guwahati= 24,

c ' N 5 Lot . ,.",'1“.1\)
e Sub z- Ferwarding pf
.[‘.' ) : . : . . ; :'. . : ; N "
A Raoresentation dt 22.8.97 received rrom .
Miss Mamumani Borah Make-up Aast; of this kendra, regarding
her~transfar is’ forwarded@herewith ro;‘yind oonsidergtionah-§
and'necessary actiono , - .u;ﬂfgf.»;3~~;,:w S b
. In case;. her tranafer 13,mat3£}§l§§9dsﬁsu"
' . / : ‘
. L . Yours faithfmg_'ly,_'
ST | (H.RAch l' S
Ca o . - ' or. Adminiatrmtive orrioer,
el = for Station nireotor.
’ Copy‘for information to Miss Mamumani Borah Make=up Asstt,
Doordarshan kendra Turaa , S IR
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PRASAR BHARATI =
(BROADCASTING CORPORATION OF INDIA) < T
DOORDARSHAN  : TURA. -
REARENR TR
No-14(7)/98-5/ ., Dated : 16,07.98.

The Deputy Director General (NER),
Doordarshan,

R.G.Baruah Road

Guwahati-781 02k.

Sub ¢~ Representation for transfer in respect of Kum.
Mamumani Borah, Make-up-Asstt.

Sir,

Kind reference is invited to this office leiter
of even number dated 23.04.98 wherewith a representa1ion
for transfer in respect of Kum. Mamumani Borah,Makemup-
Asstt. of this kendra was forwarded for consideration
(copy enclosed).

Kum.Borah ,Make~up-Asstt.is pressing this office
very hard for her transfer.

It is therefore, once again requested to consi—
der her case favourably. '

Yours faithfully,

N \N\\
' A
Enclo :-As above. _ A

( CHABIN MEDHS
STATION DIREC oa.

Copy To3-

- Kum.Mamumani Borah Makerup—Asstt. for informa-
tione.
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Prasar Bharati
(Broadcasting Corporation of India)
Office of the Ceputy Director General (NER)
Doordarshan :: R.G.Baxuah Road :: Guwahati-7£1024

l-.:o.DDG(I‘vJIL1{)/DD/GUi'?/8 (5)/2001 -5/ [7 172 Dated Guwahati, the

~ 9YO . 1lth May,2001

O R D E R

Ihe Deputy Director General (NER) . - Doordarshan, Guwahati
has bcen pleased to transfer Smti. Mamumani  Chalraborty, Make-
up MNssistant, DDK, Tura to PPC(NE) Doordarshan, Guwahati in
the samz  capacity -alongwith the shifting of the Head Quarters
of the post fram DDK, Tura to PPC(NE) : DD : Guwahati with immediate
effect for a periocd of 2(two) years in the interest of Public
Service. This has reference to SO, DDK, Tura's letter No.l4(7)/2001-5
dated 23.4.2001. ‘ | " | h

(Kabindra Kalita)
Sr.Ndministrative Officer

for DDG(NER) : Doordarshan
station Divector,

Doordarshan Kendra,
Tura (West Garo Hills)

Copy'td?— R R

1. The Df?ector, PPC(NE) : Doordarshan, Guwahati-24 for kind
informaticn. o . v

2. Smt.  Mameeani. Chakraborty, Make-up  Asstt. NOK, Tura  for

informtion.
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Dealth Care 1! o ;

Diagnostjc Centre (P) Ltd. - /;? 9 -

Bh’angag%rh, G. S. Road. - . A

Guwahalti - 781 005 NN EXURE. ‘Q
- W

Tel : 2451517.(0) .

1

PATIENT'S NAME : MAST SHUBHRANGSHU CHAKRAVARTY. AGE:3Y6M
REFERRED BY: DR. S. K. DAS, MD. ‘ DATE: 28-03-
EXAMINATION: U/S OF WHOLE ABDOMEN

T e e o . e . s . s e . e e T e e i it e ks 1 e . i . s e e s . e o . e . i . S e 2t o e e A+ o o

Liver - Both the lobes of liver are well seen and shows smooth homogenous midle
echotexture. Intrahepatic portal and hepatic venous systems are normal.
intrahepatic mass lesion is seen. Biliary radicles are not dilated.

Gall_bladder is well distended, shows smooth contours, No echoreflective calculus
seen in the GB,

A
CBD is normal. - ://

Pancreas is seen in its entirety, appears normal.
Spleen - Size, shape and echotexture are normal,

Kidney - Tiny calculus (3 mm) is seen in mid calyx of left kidney. Rest of the left kidr
is normal. Right kidney is normal in its entirety,
RK=71x29mm
LK = 68 x 34 mm.

Mesenteric_reqion - Few enlarged nodes seen in mesenteric region, the largest ¢
measures 9 mm (? significance)

Aorta and paraaortic regions are normal. No paraaortic adenopathy is seen.
Ureters are not obstructed.

Urinary bladder is normal.

IMPRESSIOMN: TINY LEFT RENAL CALCULUS.

T

Dr. R, Phukan, MD
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dershan, Guwahati ‘inither
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R .G, Baruah Road ,“” qufvn:{vfn}
GUWAHATI-24 e S |
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The Deputy Director Genoral (North East), A N AICEE AvéLKsP\Q(E;
o | -

,‘.—,;,’ ﬂ‘
B (. Through Proper channa¢ )
Sub ;- Prayer for posting at DDK/PPC(HF)s G g
Madam, - o : U b c |
. Most humbly ; beg o Anvite your kind)conuidnration e
to the following line TR e A dar iy gtk th‘:ﬁﬂf-éi“?
M Ny e v el N A A T RO AEA i
/ (i) I joingd qurdarshan Tura asg Make-up Asslatant .1y,‘
in October,1993 énd'subaequently transfered 2o’ PQp(NE). Door~ o

same “capacity - for 2(two) 'Yesrs‘vide - i

order No. DDG(NER)/DD/CUW/8(5)/2001-8/448-450 dated 11th May,
2001, - I

Yeur ot Infe cegeien, S
at Dooxdarahan Kendra,

80 have “a’'son 3(three)
Years and 7(seven) months old. so it will be difficult for me

to werk anywhere outslide Guwshati, L
May I therefore requent you to kindly'tranqrer’mo f
L Fermanent]y to elther Doordarshan Kendra, Guwahati or Programme i
Production Centre (NE), Doordarshan Guwahatd, , ‘\' B H\!?
For this act of kindness. I shall’bageyéfiﬁratefql _ 5;3;"'
to you, "_fﬂ RN O ,EJ“Wi\\
Thanking vou, _, R s
- Yoursg falthfully, R

Dated Guwahatt the ﬂdOOnurvwnqu C[L4Qno£mn{7,
- 2 PARE A r L . PR ‘
24th April, 03, | ( MAMUMANT GH, .

p%

. : . AY
. N, o
)bA ' . /
k . . B ..
i g \
S . \ '
N ! x .
o8
. l'|
.
Q . h

¥




' I v S B
. ' . . . Xlr ‘\!), \
. AN Y -
5 The py.Director General (NER) /%\\u XKK N ",
: Dooriarahan : i ) /g,'
R, Baruah Road :

C Gurinhintii-24

. —a—
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- Fromsa

Marmimani Chakraborty
Maliaun Argistant
PPC(NE),Doordarshan
guinhati-24,

- o S f
SubsPraver for posting at DDK/PPC(NE),Guwahahi._

Most humbly & reapeotfully,lqbeg to state
that, I was transferred.from DDK,Tura vide'order'Nos: - .
DU (NBR) /DD/GUW/8(5) /2001~5/448-450. dated 11th“May‘2QO1

for two years and.su saquently”extended?ronnggﬁmgntLg;mq- SR
fronm the date of expiry of.earlier order?“ﬂ&“&ytnwhxqrﬁz CoT
‘ "I Joined 'DDK,Tura in the year 1993 and L el
served as Make-up Assistan® 111 May 2001 for a perinod” S
of eight and half years, ‘ S T

e My -husband -Sri” Subhmajit Chakraborty is SN S
vorking as.Film/Video Bditor,DDK Guwahatil., Now we have = R
a son Three(3) years and Ten(10).months.oldiwho~1s, R e
presently suffering from kidney ailment and Jaurdice . BN
under medical attention at Guwahati.Aooordin8:$0 the ., MR
o dootors, absence of one of the parentaJ@fﬁaotafpsych@%pgicallm?'»
. Yo child and Zhey thus detariorates 1ts.healtht In' mp™ + AT
child’s case-also, the parents were being saparuted’for:. A
almost two years as both of us wera postedia dALfgrant s s
stationg, - ' R

indan,

. If I am transferred back to Tura, on ccmpletiénffﬁl
of extended six.months time in the month of Novombert03 .- o
follovifing prpblgms‘yill“ocqupfin my fanilyg= L e

1)Normal conjugal %'life will be-disturbed.
' 2)This will hamper in the educatlon,welfare
and madical health}'qf'mylchildT e Y ! '

3)This will create a' psychological stress
to my son, as he will miss ona.of the parents every time,
May I therefore raquest you to kindly consider
the case and tranafer me either to DDK, Guwahati or PPC(NE) . .
Doordarshan,cuwuhati,keeping in view the guidlines glven in.
Swamy 's Complete Manual on establishmert and Administratiem
for Central. Govt, 0ffices by Muthuswamy & Brinda(Page Ho.709,

Chapter ~57,Section=-VI Personal. matters) . Looking forward for
anmEnry early peply from your end ,

Thanking you,

Youras. faithfully '
[):\h?(": ‘j'/- 5 /}E;l[).';,“,‘ STV ‘ ("',’1‘,,,;{:".‘,” {,-m“r {/}j .
(MAIUMANT CHAFRARANTY)
Make--Up-Asairtont
PPC(NE), Doordaxrstinn
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Prasar Bharati e -i"l,,“.‘
(Rroadcasting Corporation of Indin). A
Office of the Deputy Director General{NFRj _. TR
Doordarshan :: R.G.Baruah Road :: Guwahati-24 4
NO DG (NER) /DU/GUN/8 (5 ) /2003-5/ "Dated Guwahati,the
3 Z, é 20th Novenber 2003 -

RUSCRVLIV N
OFFICE _MBMORANDUM

Refirrence Director, PPC(NE), Doordarshan, Guwahati's letter
NOLPRC(HE) /GUN/2003-5/3240 dated  08.08.2003 rejarding Fermanent:
tromsfer of Smt. Maumoni Chakraborty, Make-up Assistant, DOK, Tura
( at present working at PPC(NE), Poordarshan, Guwahavi on temporary
transfor) to PPCLNE) /DDK, Guwahati. ‘ :
2. S he roguest made by Smt. Mamunioni. Cheakraborty, P Make-up
Ansistont vide her representation dated 25.07.03 has been censidered
carelully but it is not found possible to accede *o her reqguest due
Lo newy--avn i1ability of' vacant Post in the yrade of Make-up Assistant
either sk ppc(nm), ‘Doordarshan, - Guwahati or at DDK, Cuwahati..
However,  Sme, Chakraborty, Make-up Assistant hag keen allowed to
conlinue hor services at PPC(NE), Doordarshan, Guwahati upto -
J12.2003, , o ' LR

3. fat.  Chakraborty, Make-up  Assistant’ ey be  infoumed -
Aceordingly. : , o

"','] P2 f .
(V.Sekhose)
Dy .Director General (NER): R
: ' Doordarshan : Guwahati -
The Deputy Director General, . ' \ S
(Shri S.K.Mohanty, Directors by name), '
Progranme Production Centre(NE),
Doordarshan, '
R.G.Baruah Road,
Guwahati-781024

o
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' . L ) Goversment -of Jadia . ]
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Ii‘ _ --'-f;;gyb ﬁéggaing of husband and wife at the samy station.
. N R L o e AL

E o :

-
- A ma e,
e -

! %j SR ; 5 nh--gg.' JZ}*I{ {aﬁmaﬂ-qyu.h o .
S ,/”l"w':*- ~The - undersi

gned 1§/directed to. de that ow - the =7 .70

i suhaoct mangioned abovo./Govotnmcnt had issued dotailed : h{
o Y.er auidelinest vide ‘M- No. _SB03M/T/86~Eett.(A) dated it
. © JuadeB6e..© The™ Fifth - TCantval — Puy CTummission has auw

N i recommended ‘that wot- only the ~existing instructions

ot Pauardihg ~the nocdbto post husbund and wife at the same.

TR . statior; nood;‘to Do belturatod. 1t has also recommenided.

. T T that thcviscope of” thase instruchians should Le widened

E o : ’ to include!;: the provision ‘that where posts at ‘the .

b . ,,appropntate ‘level“exist in the organisation at the same ' -«
station,- . the. husband_and wite may invariably be rosted
together. in: order to enahle them to lead a'normal family
li'te and 1look'- ~after the "welfare. of “the children,,
a&pocially tzll’tho childron are 10 yuars ot age. ’

N . 2. - The Goverument aftel consxderzng the watter,
i . has *decided to adccept thxs recomnendation of the Fifth
. -‘Central Pay Commissione. Accordingly, it is reiterated

: t. -~ that all Ministrxes*/.nepartments sthould strictly adhere
: to the guidelines

laid Jdown in oM No .
L tr'~23034/77§6~255t (A) dated 3.4.36 while deciding on

tha
requests  for . postan ot husband and wite at the same

station-and. qhguld ensure  that auch po~txng

invariagﬁy done_J especially till their children iare R Y
- Years of age, .if:posts.at the appropriate level exist 1n
© the organlsatlon " at  the same station and §f vru

admxnxstvabivu problems are expected to result as a

conggngnco-'#r....~;<~'l
Se It ls furthier clarified that even in casew where
\Qv only the wife is a _government servant, the concesslon
elaborated in para 2 of this O. M. would be admissikle

to the government servont. . . //

These instvuctxons would be applicable only to ‘.
posts within the came departmenrt and would wot apply on K
appotntmenb Undev the Central Staffing Schemea

1
>
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